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(b) whether properties o f the joint 
family of the Bangladiith miniortiet 
have also been declared as enemy pro
perty if  any of its members was found 
to have migrated to India;

(c) whether properties in Bangladesh 
which belonged to the migrants from 
former East Pakistan are being forcibly 
seized by the Government and some 
anti-minority public;

(d) if  so, whether such developments 
are against the principles of Nehru- 
Liaquat Pact o f 1950 and the Agreement 
r e a w e d  between India and Bangladesh 
after later’ s liberation in 1971; and

(e) if so, details of the facts there
about and the diplomatic steps taken 
by Government against the measures 
of the Bangladesh Government in 
regard to migrant’s properties ?

t h e  m i n i s t e r  o f
P A R L IA M E N T A R Y  A F F A IR S A N D  
LA B O U R  (SH RI R A V IN D R A  
VER M A) : (a)and(b). No Sir. However, 
the p ro p e r tie s  taken over by Government 
of Pakistan as Enemy Property were 
vested in Government of Ban^adesh 
by Ordinances issued by that Govern
ment in 1974-

(c) The Government have received 
unconfirmed reporu and complaints 
on this.

(d) and (e). This matter was taken up 
in general terms by India in official 
level talks with Bangladesh. However 
there is as yet no inter-governmental 
agreement between the two countries 
on the question of such properties.

CoBstraction o f Central and Regio
nal office Bnilding o f E.P.F. Organl- 

Mtion

5278. SHRI M AN O H AR  L A L  : 
W ill the Minister of P A R L IA M E N 
T A R Y  A F F A IR S A N D  L A B O U R  be 
pleased to aute :

(a) whether a sum of Rs. 7 lakhs 
were paid to the Works and Housing 
Ministry for a plot at F^e B r i ^ e  U n e . 
Barakhambha Road, N w  ^ e l h i  for 
construction of <>ntral ^ c e  and 
Regional oflBce Budding of the E.P.F. 
Organisation in 196^-69;

(b) whether the Centr^ Office 
esM iid a sum of R«. 27,000/- for demo- 
luhing the atructure on the plot M d 
a sum o f Ra. i6/>oo/- were charged as 
cround rent but the plot waa not

over to the Organisation and 
the mooejr w m  paid without any interest; 
and

(c) i f  so, why and how the E.P.F, 
Organisation h u  been forced to bear 
the loss o f such huge amount and 
what action Government propose to  
take to restore the plot and now m uch 
time it will take ?

TH E  M IN IS T E R O F P A R L IA M E N T - 
A R Y  A FF A IR S A N D  L A B O U R  (SH RI 
R A V IN D R A  VER M A) : (a) A  sum of 
Rs. 6,37,002*00 was paid to the M inistry 
of Works and Housing in August, 19 70 
as premium for a plot of land in Bara- 
khamba Lane, New Delhi.

(b) In addition to the premium 
amount paid lor the land, a sum of 
Rs. 27,379/- " ’■s towards cost o f
2 old bungalows at the land. Out of 
Rs. 27,379/- a sum of Rs. 10,055 was 
realised by disposing material of bunga
lows. A  sum of Rs. 31,850-10 was also 
paid towards groimd rent for two 
years for the period 5-8-1970 to 4-8-1972, 
I.e. at the rate of Rs. 151925*05 per annum.

The plot of land was handed over to 
the Employees’ Provident Fund Organi
sation on 12-2-1971. The allotment was 
cancelled by the Ministry of Works 
and Housing in March, 1973 and posses
sion o f the land was taken back by them 
on 30-6-1973.

The amount of premium was refunded 
without interest.

(c) The Employees’ Provident l-und 
Organisation claimcd interest for the 
period for which the money remained 
with the Government at 7%  per annum 
and other expenses, but the claim was 
rejected by the Ministry of Works 
and Housing.

Retrenchment of Family Welfare
(Social) workers attached to

C.G.H.S.

5279. SH R IM A T I M R IN A L  G O R F: 
Will the Minister of H E A LT H  A N D  
F A M IL Y  W E LFA R E  be pleased to 
state :

(a) whether Government have issued 
circulars for the retrenchment of Family 
Welfare (Social) workers attached to
C .G .H .S . ;

(b) if  so, how many such workers 
have been retrenched ; and

(c) s t ^  taken to provide them with 
alternative employment ?

T H E  M IN IS T E R  O F  H E A y - H  
F A M IL Y  W E L FA R E  (SH RI RAJ 
N A R A IN ) ; (a) N o, Sir.

(b) and (c). D o not arise.




